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| Allahabad : Dated this 23rd day of November, 2001.
| _ i
5 L4 Original Application No. 1253 of 1995.
i
! 3 CORAM 2=
e Hon'ble Mr, Justice RRK Trivedi, V.C.
2 Hon'ble ‘!aj Gen KK Srivastava, A.M.
|
‘ Gyanendra fumar Verma,
son of shri Xanhaiya Lal Verma,
! Resident of House No,.227/1, Outgide Datia Cate,
! Gate, Patheriva, Jhansi.
3
| 4 (sri RK Nigam, Advocate) X
e« ¢« « o +» o« Applicant
Versus
1. Union of India through :linistry
of Postal and Telegraph, New Delhi.
2% Chief Post laster CGeneral, U.P. Parimandal,
-( Lucknow=PIN 226001.
3 Suverintendent of Post Office,
2 Ral Bareilly 17.P,.

'
(sri satish Chaturvedl, Advocate)
~

« « « « s«sRespondents
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By Hon'ble “‘r, Justice RRK Trivedi, V.C.

By this OA filed under Section 19 of the

Administrative Tribunals Act, 1985, the appnlicant prays

for a direction to respondents to issue order of

appointmenc in favour of the applicant to be apnointed
as Diesel Assistant. The aforesald relief has been

sought on the basis 0of the selection of Diesel Assistant

in pursiance of the advertisement (Annexure~A-5) dated

26=-10~1293. Af-er selection fesult the applicant avplied

for appointment. The result was declared on 3-=-3-1994

and the applicant was required to submit original papers

anc was also asked to obtain medical certificate but

order of appointment was not issued. Counter affidavi=

has been filed. In para 15 whereof it has been averred

that the aforesaid selection held on 3=3=19294 was
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cancelled by Post HMaster Seneral on 15-4-1994, It has
also been stated that the posts were again advertised
and afresh s election took place in which the applicant
had participated but he could ma¥ find place only in
the waiting list at the bottom and for this reason

the appointment order could not be issged in favour

of the applicant. The order cancelling the selection

has not been challenged by the applicant in the OA.

24 In the circumstances the applicant is not entitled
for any relief as prayed for in the DA, The 0OA is
dismissed accordingly. There shall be no order as to

costs.
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Member (2) Vice Chairman
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